
Rartrteo UINUTES OF MEETING No.04/18 OF NORMS GOMMIfiEE-I (,DES-! SECTION) HELD

oN 23.05.2017.

Please

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /

Observations / Deficiencies received from the concerned Technical Authority. Wherever

applicable, a scanned copy of such document has been placed at the end of the Minutes,

in running serial orders. The concerned firm may go through the same and respond

accordinglY.
(ii) lt is atso informed that all applications/representations/reply to the Deficiency

letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-

l. The emai! address is: darshan.sinqh@nic.in and ncl.dqft@nic.in. Al! firms are

also requested to mail/send their present valid email addresses so that

correspondences can be made through email only.

The meeting No. 04/18 of the Norms Committee (NC-l) for the licensing year 2017-2018

which was scheduled to be held on 23.05.2017 under the Chairmanship of Sh. Darshan Singh,

Additional Director General of Foreign Trade to consider the applications under Duty Exemption /

Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI No Name of the representatives &

their Designation

Room
No.

Telephone No. Department

Sh K K TIwan,lA 476 23062622 DHl,UB

2 Sh SK」 ain,DO 428A 23063321 Extn 3318
23063166

DIPP,UB
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Party Name:丁 ERACOM  IMeet No/Datei4/80-
LIMITED             ALC2′ 2017

‐23052017
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comments Case is deferred to 04 07 2017

Case No.:50′ 15′80…

ALC2′2013

Case No.:15′ 19′80-

ALC2′ 2013

Case No.:13′ 19′80‐

3 .ALC2′ 2013
Party Namei STER:CA丁
GUTSttRINGS PVT LTD

Meet Noノ Date:4′ 80-

ALC2/2017
23052017

Status:
Deferred

Status:
Deferred

Party Name:NEttAFIM   .Meet No′ Date:4/80-

IRRIGAT10N INDlA     ALC2/2017
PVT LTD            23 05 2017
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Case is deferred to 04 07 2017
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,Decision: The committee decided to ratify the noims in line with their earlier AA No.0510391003]
dated 05.09 .2014 as under:-

Exoortitem No.1

(1)   lmport lem no l:‐ Net+1%
(11)   lmport lem no 2 to 5:― As per packing policy

(iii)  lmport lem no 6:― On netto net basis

ExpOrtitem No.2

(|)   lmpon lem nO.71-Net+1%
(ii)  lmpott kem no.8to ll:― As per packing policy

(lii)  lmport lem no 12:― On netto net basis

Exoortitem No.3

(i)   impon nem n0 13:― Net+1%
(li)  lmport lem no 14 to 17:‐ As per packing policy

(lil)  lmport nem n0 18:― On netto net basis

ExpOrtitem No.4

(i)   lmportlem no 19:― Net+1%
(11)    lmportitem no 20 to 23:‐ As per packing policy

(iil)  lmportlem no 24:― On netto net basis

RA may take further necessary aclon accordingly.

HQ File

:01/80/050/00385/AM14′

Case No.:9′ 27′80‐

ALC2′2014

HQ File

INDIA PN/T LTD

RLA FIle

123052017

1Llc No/Date:1710006043

RLA File               lLic No/Date:0510370609
:05/24/040/00249/AM14/    108112013

Party Namel KINECO    IMeet No/Date:4/80-    Status:
KAMAN COMPOSITES―   ALC2/2017        Approved

:01ノ80/050/00634ノAM15/    :17/24ノ040′00180ノAM15/   130012015

Decision:丁 he Committee noted that ratify the norms based upon the recommendation of DIPP Vide

UO No 12/39/2017-丁SW/4 dated 23 05 2017 as under:

Quantities of import items may be restricted as under:

Ｓ

Ｎ

Quantity Sl

No
Quan,ty Ｓ

Ｎ

Quantty Ｓ

Ｎ

Quantity Ｓ

Ｎ

Quantity

1 56 16 Yards 624 Nos 624 Nos 988 Nos Nil

1141 74 Yards 156 Nos 468 Nos 52 Nos 312 Nos

796 22 Lbs 520 Nos 312 Nos 52 Nos 312 Nos

94 7 Sq Mtrs 52 Nos 52 Nos 52 Nos 144 Nil

62 5 Sq Mtrs 40 156 Nos 208 Nos Nil 145 390 Nos

6 83 Sq Mtrs 26 Nos 76 416 Nos 624 Nos 14 390 Nos

1 40 Sq MtrS 42 468 Nos 312 Nos 312 Nos 147 156 Nos

0 40 Sq MtrS 43 416 Nos 52 Nos 312 Nos 148 Nil

31 20 Sq Ft 44 52 Nos 104 Nos 114 312 Nos 149 208 Nos

130 Nos 45 104 Nos 52 Nos 104 Nos Nil

52 Nos 520 Nos 104 Nos 116 Nil Nil

26 Nos 47 156 Nos 156 Nos Nil 152 6 5 Packs

52 Nos 48 52 Nos 52 Nos 156 Nos 31 2 Yards

14 52 Nos 104 Nos 26 1nch Nil 154 26 Nos

7 20 Nos 50 52 Nos 130 1nch 120 312 Nos 52 Nos

7 Nos 208 Nos 86 32 91 Foot 26 Nos 156 26 Nos

52 Nos 26 Nos 31 2 Foot Nil N‖

2 45 Nos 52 Nos 1040 Nos 52 Nos Nil

26 Nos 54 104 Nos 41 60 Ltrs 124 52 Nos N‖

2 86 Nos 468 Nos N‖ 104 Nos 4 Nos

Nil 468 Nos N‖ 126 Ni! 161 Nil

26 Nos 260 Nos Nil 104 Nos 162 Nil
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52 Nos 104 Nos 0 26 Nos 104 Nos 163 7 57 Ltrs

24 26 Nos 312 Nos 94 0 52 Nos 129 312 Nos 164 8 Sq Mtrs

78 Nos 60 338 Nos 29 52 Ltrs 728 Nos 165 312103
Sq Mtrs

13 Nos 61 2080 Nos 96 19 70 Ltrs 104 Nos 166 3 Sq Mtrs

13 Nos 62 312 Nos 97 36 4 Packs 988 Nos 167 696 8 Sq Mtrs

52 Nos 63 1 56 Nos 2 86 Ltrs 52 Nos 168 4256 Sq Mtrs

26 Nos 64 156 Nos 6 50 Nos 134 1300 Nos 169 4632 Sq Mtrs

26 Nos 65 780 Nos 100 3 94 Ltrs 364 Nos 116129
So Mtrs

26 Nos 66 64 Nos N‖ 364 Nos 40 Sq MtrS

208 Nos 67 364 Nos 52 Nos 137 N‖ 116 Sq Mtrs

520 Nos 1092 Nos 312 Nos 138 312 Nos N‖

1560 Nos 69 286 Nos Nil 312Nos 174 Nil

26 Nos 312 Nos 78 Nos 140 364 Nos 4 So Mtrs

2. euantities of import item at Sl. No. 1 to 9, 15, 16, 18, 20 & 164 lo 172 may be allowed inclusive of 3 ok

wastage as claimed bY the firm. i

3.Quantities ofimportitem at SI No 10 to 14,17,19,22 to 83i 88,102,103,105 to 109,11l to l151 118,
120, 121, 123 to 125, 127 to 1361 138 to 140, 142, 143, 145 to 147, 149, 154 to 156& 160 may be

a‖owed on netto net basis

4 Quanlties ofirnportltem at SI No 84 to 87, may be a‖ owed inclusive of 2%wastage

5 1rnport lems at SI No.89,93 to 100,152,163&175 puttogether may be a‖ owed upto  20/O ofFOB

value of exports

6 Quanlty ofimportitem at SI No 153 may be a‖ owed inc!usive of l%Wastage.

7!mportlems at SI No 21,90 to 92,101,104,110,116,117,119,122,126,137,141,144,148,150,151,I
157 to 159,161,162,173(1 174 may be deleted as notrequired by the nrm                        :
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Case No.:78′ 8′80‐

ALC2′2015

1HQ File
t:01ノ 80/050/00184ノAM16/

IDecision:丁 he COmmnteel
lcomments on 27 01 2016
1deferred to 04 07 2017
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而

7 1Case No.:56′ 8′80‐

Party Namei FINEFIT
SEAT COVERS&
ACCESSORIES

Party Name:TERUMO

IMささ1雨 0/bate:4′ё01   1SttttLζ :

ALC2ノ2017      Deferred
123052017

Party Name:
PRECISiON

ZENITH
PVT LTD,

15
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PENPOL LIMITED

HQ File              RLA File             lLic No/Date:5310018506 Defer
:01ノ80/050ノ00162ノAM16ノ   :53/24′ 040/00001/AM16ノ    19 06 2015            Datei04 07 2017 1

Decision:The Committee noted thatthe lrm's applicalon is being sent to the MSME(ChemiCal)
for examination and comrnents ltis decided to remind MSME to expedite their cornrnents Case isl
ldeferred to 04.072017

ALC2ノ2015

Case No.:33′ 17ノ 80‐

ALC2′ 2015

Case No.:34′ 17′ 80‐

ALC2′2015

Case No.:2′ 23′80¨

ALC2′ 2015

ALC2/2017
23052017

Party Name:NETAFIM    Meet Noノ Datei4′ 80-

IRRIGAtt10N INDIA     ALC2/2017

lNDIA PVtt LTD 123052017

F■■__|

Stad;
rDeferred

lstatus:
Deferred

Status:
Deferred

PVT.LTD

8 1HQ File               RLA F‖ e              lLic No/Datei3410041426 Defer
:01′80/050ノ 00337′AM16/  :34ノ24/040/00095ノAM16ノ    104 08 2015            Date104 07 2017 1

Decision:The Committee noted thatthe lrm's applicalon has been sentto the MSME(ChemlCal)
.on 19 05 2017 for examination and comments Case ls deferred to 04 07 2017

123052017

Party Namei NEttAFIM   .Meet No/Datei4/80-    IStatus:
IRRIGAT10N INDIA     ALC2′ 2017         Deferred
PVT LTD 23052017
pl Δ
「
il‐             ll Lic No/Datei3410041425 Defer9 HQ FileHQ File            RLA File            Lic NoノDatei

:01/80′ 050/00338/AM16ノ   :34′24/040ノ 00113ノAM16ノ   104082015 Date:04072017

Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)

on 19.05.2017 for examination and comments. Case is deferred lo 04.07 '2017 '

Case No.:35′ 17′ 80‐

ALC2′2015

ILic No/Date:3410041424 Defer10 HQ File            RLA File
:01′80/050ノ 00339′AM16ノ   i34/24′040/00314/AM15/  104 08 2015            Datei04 07 2017

D``iζ i6n:十 h6ёO品品ntee noted thatthe lrm'sム plli6ら16h hag 6een sentto the MSME(ChemiCal)

l   on 19 05 2017 for examination and comments Case is deferred to 04 07 2017

Party Namei NETAFIM   .Meet No/Date:4/80-
IRRIGA丁 10N INDIA     ALC2′ 2017

PVT LTD            23 05 2017
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Decision:The Committee noted thatthe firm's reply dated 20 07 2016 has been sentto MSME
01 08 2016 and addltiOnal inforrnation dated 25 04 2017 has also been sent tO MSME
11 05 2017 for exarnination and comments Case ls deferred to 04 07 2017
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HQFileRLAFileLic.No/Date:1710006173Defer
:01/80/050/00415/AM16 I '.17 t24lO4olOOO44/AM16/ 08.09.2015 Date:04'07 '2017

12 Decision: The Committee noted that DIPP vide UO No. 1213912017-TSW12 dated 23'05'2017

has rarsed Oeticiency in G tirr'. application and decided to call for following information from the

firm :-

1  1nformation in respect Of SI No 3,8,9&11 0f Standard Deficiency Format
2  Basisノ JustifiCation for the quantities of irnport items
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Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)

on 21.02.2017 for examination and comments. lt is decide to remind MSME to expedite their

comments. Case is deferred to 04.07.2017.

ILic No/Date:0410161262 Defer         l14 HQ FIle            RLA File
i01/80ノ 050/00391/AM16ノ   :04/24ノ 040/00171/AM16/ 103 11 2015        1Datei04 07 20171
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Case No.:21′ 3′80‐

ALC2′2016

‐
Case No.:12′ 3′80‐

ALC2′ 2016

16 HQ File
i01′ 80/050ノ00123/AM17′

Decision:丁 he COmmittee
19 05 2017 for cornments

IParty Name:MAGNA
CLOSURES
AUTOMO丁 IVE PRIVAttE
ILIMITED

PVT LTD

RLA FIle

IParty Name:ELITE
ISTEELS PVT LTD

RLA F† le

IMeet No′ Date14′ 80-

IALC2/2017
123052017

123052017

IMeet No/Date:4′ 80-

:ALC2/2017
123052017

Status:
,Deferred

Status:
Deferred

IStatus:

IDeferred

their comments Case is deferred to 04 07 2017.
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101/80′ 050′00132/AM17/  :24/24/040ノ 00035′AM16ノ   108012016 IDatei04 07 2017 1

Decision: The Committee noted that the firm's ipplication has been sent to the MSME on

22.07.2016 for examination and comments. lt is d'ecide to remind MSME to expedite their

comments.. Case is deferred lo 04'07.2017 '

Lic No/Date:0510397646 Defer

:05′ 23ノ 040ノ 00479′AM16/  .18022016

noted that the firm's reply dated 09 05 2017 haS

Case is deferred to 04 07 2017

Case No.:31′ 6′80¨

ALC2′ 2016

Party Namei GOLD
MOHUR PROFILES LTD

‐
Meet No′ Datei4′ 80-

IALC2/2017
123052017

| IHQ由ば‐   ‐1亡AI‖6  ~詰
|:IIよ1瀕虎|'。6.650ラ
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17寝∬:iⅧ『:蝋Iさ淵::1=精nim癬鯉ゃ鳳慶t臨計曲童|IMSME(ChemiCal)On 21.03.2017 for examinall

lexpedite their comrnents

Case is deferred to 04 07 2017
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Case No.:9′ 3′80¨

ALC2′ 2016

Case No。 :11′ 3′80…

ALC2′ 2016

ICase No.:32′ 6′80…

'ALC2′

2016

Party Name:MIBA
DRIVETEC IND:A
PRIVATE LIMITED

Patty Namei MIBA
DRIVETEC INDIA
PRIVATE LIMiTED

Party Name:
lN」 ECTOPLAST

IMeet No/Datei4/80-    IStatus:

IALC2/2017        1Deferred
23052017

「
|

18 1HQ File            RLA File           ‐Lic No/Date:3110066020 1Defer
‐:01ノ80/050/00120′AM17/ 1:31/83/040ノ 00166ノAM16/ 01 03 2016        1Datei04 07 2017

66ci`i6hi ttAざ c6m品itee h616d that th6 11m's applicalon haS been sent to the MSME on
104 05 2017 for examination and comments Case is deferred to 04 07 2017

Meet Noノ Datei4/80-

ALC2ノ2017
IStatus:

IDeferred

19
IHQ Flle           ‐RLA File           Lic Noノ Date13110066019 1Defer
:01/80′ 050/00122′ AM17ノ   :31/83ノ 040′ 00165/AM16ノ   .01 03 2016           1Datei04 07 2017

Decision: The Committee noted that the firm's application has been sent to the MSME on

04.05.2017 for examination and comments. lt is decide to remind MSME to expedite their

comments. Case is deferred to 04.07.2017.

23052017

Meet No/Datei4/80-    IStatus:

PVT LTD ALC2/2017         
‐Deferred

23052017           1              1

1Lic No/Datei0610038338 1Defer         l

'0■

刷λ5餅0∝ 97AM17]説 7晶餅00048ハMlα 10032046   1DaC04 0■ 2“ 71
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comments.Case is deferred to 04.07.2017.                            1

‐Case No.:17′ 3′80‐      Party Name:TERUMO   IMeet Noノ Datei4/80-    IStatus:      |V“V‐・・―・・…・―・――         ― ′
                    32/2017           1Deferredl  :ALC2′2016           PENPOL PRIVATE     :AL(

ILIMlTED            123 05 2017         1
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Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)

,on 13.06.2016 for examination and comments.'it is decide to remind MSME to expedite their'

に3ぶ品蒸 _~cらse is deferred to 04.07.2017.           _________一         |

Case No.:36ノ 6′80‐

ALC2′ 2016
‐PRIVATE LIMITED 23052017

HQ File RLA File Lic'No/Date:0310803636 Defer

:0'1/80/050/00'195/AM17/ :03/95/040/00855/AM16/ 130'03'2016 'Date}4'07 '2017

Decision: The Committee noted that the firm's additional information dated 05'12'2016 nas Oeen 
'

has been sent to DHI on 07.12.2016for examination and comments lt is decide to remind DHI to 
'

expedite their comments.

Case lS deferred to 04 07 2017

ICase No.:37′
6′80‐

ALC2′ 2016

1HQ File

:01′80/050/00196〃 Mヽ17ノ

IDecision:The COmmittee
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13.06.2016 for examination and comments.
comments. Case is deferred to 04.07.2017.

It is decide to remind DHl to expedite

丁~日
緊緊頑「

their

24

Meet Noノ Datei4/80-

ALC2/2017
123052017

Lic NoノDatei0210206586.Defer

101ノ80/050′ 00202ノAM17/  i02/24ノ 040′ 00216ノAM16/  ‐30032016

1Decision: 丁he Committee noted that the firm's application has been sent

24 08 2016 for examination and comments  lt is declde to remlnd MSME
comments Case is deferred to 04 07 2017

Case No.:42′ 6ノ80‐

ALC2′ 2016

HQ FIle

Case No.:20′ 6′80¨

ALC2′ 2016

HQ FIle

Party Name:REFORM
TOOLS PN/T LTD,

RLA File
Date'.}4.07 .2017

to the MSME on
to expedite their

25

RLA File :Lic No/Datei3110066104 Defer

01/80ノ050′00179ノAM17ノ  |:31/83′ 040/00189/AM16ノ  131032016 Date:090520171

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI)

letter has been sentto the firm on 30.03.2017 through email and decided to send final reminder

to the firm to furnish reply within '15 days of uploading of the minutes failing which the case will be

rejected without furthei notice with direction to the firm to pay applicable custom duty with interest

for EODC. Case is deferred to 04.07 -2017.

Party Name:KALYANl   iMeet NoノDate:4/80-    Status:

MAX10N VVHEELS     IALC2/2017         Deferred
LIMITED            123 05 2017         1

Party Name:AUTOCOMP IMeet No/Datei4/80-   Status:
CORPORAT10N PANSE .ALC2/2017         Deferred
PRIVATE LIMITED      23 05 2017

Case No.:24ノ 6′80‐

ALC2′ 2016

HQ File RLA FIle Lic No/Date:3110066115 Defer

26
:01/80/050/00183/AM17/  131/83′ 040′ 00002/AM17ノ   112042016 Datei04 07 2017

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI)

letter has been sent to the firm on 30.03.2017 through email and decided to send final reminder

to the firm to furnish reply within 15 days of uploading of the minutes failing which the case will be

rejected without further notice with direction to the firm to pay applicable custom duty with interest

for EODC. Case is deferred to 04.07.2017.

ILic Noノ Datei0510398216 Defer         ‐HQ File            RLA File

ν灘翼:T伴』蝋i砲e選∬‖邸ΨI貯wi轟::i端認乱1電晴壇|∬聡|letter dated l1 04 2017 has been sent to the
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l  custom duty wlh interestfor EODC Case is deferred to 04 07 2017                   1

Case No.:21′ 6′80‐

ALC2′ 2016

Case No.:3′ 6′80‐

‐ALC2′ 2016

Patty Namei DEE
DEVELOPMENT
ENGINEERS LTD

Meet Noノ Datei4/80-    IStatus:

ALC2/2017          ‐Deferred
23052017

Status:
Deferred:鵠粘 綸学∬

LAST I順ち遅τ孵
じ″路

123052017

ILic No/Date:0810137766 Defer28 HQ File            RLA File
i01′ 80/050′00162/AM17/ :08′ 24ノ040ノ00032ノAM17/ 126 04 2016        1Datei04 07 2017
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Party Namei ANGIPLAS丁
PRIVATE LIMITED

case No.:2 2t6t8}- Party Name: CORNING Meet No/Date:4/80- status:

'ALC2j2O16 TECHNOLOGIES INDIA ALC2I2O17 Deferred

PW. LTD. 23.05.2017 
"

--HQFileRLAFileLic'No/Date:0510398319Defert0 ldi,trj[so/00181/AM17/ '.ostz3to4otoo574/AM16/ 27.04.2016 'Date:04'07'2017::

Decision: The Committee noted that the firm's reply dated 29.07.2016 has been sent to the DEIT

on 04.0g.2016 for examination and comments.'li is decide to remind DEIT to expedite their

comments. Case is deferred lo 04.07 .2017 」

|

ヨ

‐  Case No.:30′ 3′80‐

ALC2′2016

iCase No.:44r6′ 80-

IALC2r2016

Case No.:50′ 6′80-

ALC2′ 2016

|  lcase No.:45′ 6′80‐

134‐

ALC2′ 2016

1HQ FIle

Party Name:ANGIPLAS丁
PRIVATE LIMITED

Party Namei VEE KAY
VIKRAM&CO LLP

RLA File

FM濾 面
IRLA File

IMeet No′ Datei4′ 80-

.ALC2′2017

123052017

~洋
蕎湧
~

Status:
Deferred

‐蘊さ需需
DEN I躙ち遅ッド

″∞~
123052017

31
HQFileRLAFileLic'No/Date:0510398340Defer
:01/80/050/0 o142lAM17l '.O5:23IO4O/OO4O3/AM16/ 29.04.2016 Date'04'07 '2017 '

Decision: The committee noted that the firm's application has been sent to the DIPP (Chemical)

on 13.06.2016 for examination and comments. li'is decide to remind DlPPchemical to expedite'
l

- .-ltheir comments. Case is deferred lo 04 A7 2017

ILic.Noノ Datei0810137829 Deferi

i33
HQ Flle

:01′ 80′050′00210/AM17/  :08ノ 24′040/00428′ AM16′   103052016
Date104 07 2017 1

gr80/05Ⅳ O閉 UAM W」 αttU→υ υυ竹`9… リ ー ー ー
:nsさ漁 b● 6MSMEに he品おらヽ |

becision:The Comm散ee noted thatthe lrm's applicalon has be( ̈   ,_ :J_ ム̂ _^ぃぶ^月 n■ o AЛ
「
 |ハ ‐vぃoHit0 1heirl|り eCiSlo口 ::11じ し υ :::l:::ι LCワ ::υιしVり :‐ L u'V'"…

,― ―

「「

~~~~     

「 emind MSME to expedle theirl
on 06 10 2016 for examina10n and COmments lt iS decide to l
comments Case is deferred t0 04.07.2017

,Meet No/Date:4/80- Status:
ALC2]2O17 'Deferred
23.05.2017

Lic. No/Date:081 0 1 37876 Defer

DoputtsR:1:,F

Dlttt晨雲じモ

,S'NCH

…I Trad●

鷲
lrad0

‐
  lcOmments Case is deferred to 04.072017.

1揖翼認λ50ノ 00204/AM17′  電8′27&0700029/AAl14 77 0205 2046      1Datα 040■2047

+|」:鳳1:籠電鵠:癬鷹臨憮ζ11管鳳謄庁誦i『請ξ脳滋∫∬訳:群
Case is deferred to 04 07 2017
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:01′80/050/00205ノAM17′   :08/24ノ040ノ 00054′AM17ノ  09052016 Datei04 07 2017

thLith6 1r品 'こ appl16alon has been sentto the MSME(ChemiCal)Decision:The COmmittee noted
on 06 10 2016 for examlnatlon and comments. lt is decide to remind MSME to expedite thei「
comments. Case is deferred to 04.07.2017

MAGNA    Meet No/Datei4′ 80-

AUTOMOTIVE PRIVAttE
ILIMITED

ALC2′2017
23052017

HQ File 
*--i** * -- ilic'No/D-ateio4ToT618ee peter

:01t80/050/00206/AM17 t i:O,qtzqn4olooo3o/AM't7/ lto.os.zoto lDate:o4 07 2017
35 HQ File35 HQ File

Case No.:46′ 6′80‐

ALC2′ 2016

Case No.:3′ 9′80¨

ALC2′2016

1HQ File

Case No.:17′ 21′80‐

IALC2′ 2016

‐Case No.:22′ 12′80¨

ALC2′ 2016

39

HQ Flle

i01′ 80′050ノ 00338ノAM17ノ

Party Name:
CLOSURES

LIMITED

RLA Flle

Party Name:TRF
LIMI丁 ED,

23052017

Li6 N6/bち tと :5316o4色9461D6fel

Decision: The Committee noted that the firm's application has been sent to the MPM!,:l
13.06.2016 for examination and comments. lt is'decide to remind MSME to expedite theirl

r colTrrTleots. Case is deferred to 04.07.2017 '

Gase No.:16 t12l8}- Party Name: DEE Meet No/Date:4/80- Status: 
.

ALC2l2o16 DEVELOPMENT ALC2I2O17 iReiected 
i

,ENGINEERS LTD. ,23.05'2017

HQ File RLA File Lic'No/Date:0510398564

:01/80/050/00332/AM17/ :o5l23to4oto0045/AM17/ 19.05.2016

36 Decision:The COmmittee noted that the firm has nOt replied to the deflciency letter(raised by

仰PD b性釘dated l副 2047 se籠わhe lm on 03022∝ 7a咀11型 r雲望1711習1"こ諄 :|り iド r)leΠ e「 oaleu l′
り :∠ υ :′ OC::ι lυ u:し ‖‖ ::Vi=VV V‐ 一 V… …・

長 √ 石 Ftt igら ay appliCable customl

‖絆l「謂[翼寵8譜
b rtted he case耐 hd鯰面On to tr       l

1

RA may take further necessary action accordingly'

:鼎鵬 騨
M°
1躙ち腑
。486:鵬

d

37,oilioios0/00256/AM17/'.sgt24to4oto00o5/AM17/ 25.05.2016 IDate:0407.2017
101/80ノ 050/00256′ AM17ノ   i53/24ノ 040ノ 00005/AM17ノ   125 05 2016           1Date:04

:さ6 thムtth6 11品 's applicalon has been senttO the MSME(CIIDecision:The COmmittee not
(ChemiCal)

り じ し :01υ ll・  IIに VΨ ‖ ‖ ‖ :LW V='V｀ ψ ― |`・ ― Ⅲ … …
 … ‐ ― ―

「
:            remind MSME to expedite their

on 13 06 2016 for examination and comments  lt iS decide to

~~   /80-
Status:
Deferred

iStatus:
,Deferred

HQ File RLA File Lic'No/Date:0210206731 Defer

,, ,oilaolos otoo477tAM17t izt)A oqotooolltAMITt 03.06 2016 oate:oa !z z-o.l]

Decision: The committee noted that the firm has not replied to the deficiency (raised by.DHl)

letter has been sent to the firm on gO.OC2Oii tnrougn email and decided to send final reminder

to the firm to furnish reply within f S oayi oiuploadin-g of the minutes failing which the case will be

rejected without turtnei nbtic" with direction to the firm to pay applicable custom duty with interest

toi EOOC. Case is deferred lo 04.07 2017 '

Party Namei KSS
IABHISHEK SAFETY
ISYSTEMS PVT LTD,

IRLA File

l:05′ 23ノ040/00122′AM17/

IMeet No′ Datei4′ 80-

.ALC2′2017

.23052017

1:譜魔評引
0398Ы 6Bゴ

:Ъ4Ю■2“ 7

Dlre"torats

Oeputy Dlrector

"「
い可

…

Cお Vt・ Of indla

udytt LttLごた』静乱:H
…

Commerge



Decision: The Committee noted that the firm's application
,16.12.2016 for examination and comments. lt is decide to
comments. Case is deferred to 04.07.2017.

has been sent to the MSME on
remind MSME to exPedite their

ICase No.121′ 12′ 80‐

ALC2′ 2016

‐Case No.:7ノ 12ノ80‐
IALC2′ 2016

1HQ File

‐Case No.:6′ 12′80‐

ALC2′ 2016

45‐ Case No.:5′ 12′80¨

Party Name:DIGI
DRIVES P LttD

‐Meet No/Datei4′80-

IALC2ノ2017
23052017

Status:
Deferred

1漱 d

.^ HQ Fite RLA File Lic.No/Date:0510398849 Defer
au .01/80/050/00337/AM17/ '.ost23to4otoo144tAM17t 20.06.2016 Date:04.07 .2017

Decision: The Committee noted that the firm's reply dated 19.1 1.2016 has been sent to the

MSME on 15.12.2016 for examination and comments. lt is decide to remind MSME to expedite

their comments. Case is deferred lo 04.07.2017. , l

RLA File
41
:01/80ノ 050/00323/AM17ノ   :08/24/040/00117/AM17ノ   124062016

Decision: The Committee noted that the firm's application has been sent to the MSME on

05.09.2016 for examination and comments. lt is decide to remind MSME to expedite their

comments. Case is deferred lo 04.07.2017.

IParty Name:VEE KAY   IMeet No/Datei4/80-

VIKRAM&CO LLP     IALC2/2017
123052017

3:I:lb4.07201'|

Party Name:CORNING  ‐Meet Noノ Date:4′ 80-    Status:      |
TECHNOLOGIES iNDIA  ALC2/2017         Deferred     

‐

::::lb4.07119111

Status:
Deferred

一　

一

Decision: The Committee noted that the firm's reply dated 10.10.2016 has been sent to the DEIT

,on 18.10.2016 for examination and comments. l[ is decide to remind DEIT to expedite their

, tcomments. 
Case is deferred to 04.07.2017 - l

Party Namei DELPHI     Meet No/Datei4/80-    Status:
AUTOMOTiVE SYSTEMS‐ ALC2′2017         Deferred

PVT LTD 23052017

`21腸

刷λ5900322ハM17見駆動晶900479ハⅢ7およ∬獅ξ
O引 0399035

‐Case No.:9ノ 12′80‐

ALC2ノ 2016

iCase No.:25′ 12′80‐

lALC2′2016

:                  PVT LTD            23 05 2017                     .

:Lic No/Date10510399243 Defer         lHQ FIle            RLA File

43理∬榊:イll:2:蝋胞6態∬1脚′祥:綿絆
li壬1li罪塾壺Iil百

jiII輸

|

letter has been sent tO the fi「 m on 30 03 20171

10 the firm to furnish reply within 15 days of upl(

‐忠IS8ど
t麗
」ぜ::8魁Fttr詳写:‖;lbt

PartyName:TERUMO MeetNo/Date:4/80-
iperupol PRIvATE ALC2/2017

‐                  ILIMITED            123 05 2017         .           |
ILic.No′Date:5310019149 Defer       l

141RIξ:λ50r00344/AM17/  電3/2[1槽

'0′

00009rAM177  う■0■ 2046           1Date1040■ 20471

1 bedsお‖ 千h6ё6漏 爬 こh6僣む砧ま 砧と五語 ζ
:61菅1と:謄 庁 濡 ilttξ龍 1:懸 出 ま

':||

.on 05 09 2016 for examination and comment(

|  ‐comments.Case is deferred to 04 07 2017

Party Name APAR

10

NGH



'Alcilzots TNDUSTRIES LlMlrED Atc2l2o17 ,Deferred i

t23.05.2017 l

Lic'No/Date:031 0806743 DeferHQ FiIC IRLA F|IE

:01/80/050/00321/AM17 I ,"03t94t040/0031 OlAMITl lOt.oe.zoto :Date:0,4'07- 
-20 .17 ;

Decision: The iommittee noted that the firm's additional information dated 11.11.2016.1'.lt P!:'
sent to the DEIT on 28.1 1.2016 for examination and comments. lt is decide to remind MSME tol

:expeditetheircomments.CaseisdeferredtoO4.07.2O17.

「霊湖1:創 128ト

ICase No.:15′ 12′80‐

IALC2′2016

HQ File

6L

1資霊湖iF旧
ト

ILTD.,

3器:d i

123.052017

Lic.No/Datei3110066291 1Defer
‐
|

:Datei04 07 2017

23052017           1

1Lic NoノDatei0410162216 1Defer
Date:04072017

IDate104 07 2017

IPられ,Na品 61こALLIもAll  lM86t N6′ batei4/80-
|INDUSttRIES LTD     IALC2′ 2017
1                      123.052017

146 'HQ File           'RLA File           lLic Noノ

Date:0510399353,Defer

101′80/050/00326/AM17′   ::05/23/040/00222′ AM17ノ   103 08 2016           1Date:04072017

,Deiision: The Committee noted that the firm has not replied to the deficiency (raised by DHI).

,letter has been sentto the firm on 30.03.2017 through email and decided to send final reminderi
,to the firm to furnish reply within 15 days of uploading of the minutes failing which the case will be,

rejected without further notice with direction to the firm to pay applicable custom duty with interest l

:toi EOOC. Case is deferred to 04.07.2017

1熙黒 ギξ8じT I躙ち遅g『
。48∈
 :器::d

147
HQ File            :RLA File           lLic.Noノ Datei

:01/80/050′00331′AM17/ 1:31ノ 83′ 040′ 00064/AM17ノ  110082016

lthム1lA6 1品t各わ6格五16h haξ 66en sentto the MSME(ChemにJ)IDecision:The Commntee notec
lon 05 09 2016 for examinalon and comments ltiS decide to remind MSME to expedle their
lcomments CaSe is deferred to 04 07 2017

‐Party Namei FREEDOM IMeet No′ Date:4ノ 80-   IStatus:
10PTHALMIC PRIVATE  IALC2ノ 2017          1Deferred

HQ File

LlMI丁 ED,

RLA FIle
148
:01′80/050/00317/AM17/  104ノ 24/040/00090/AM17′   123082016

comments. Case is deferred lo 04.07 '2017 '

een sent to the MSME (Chemical)
Decision: The committee noted that the firm's application has b

on 07.10.2016 for examination and comments.'it is decide to remind MSME to expedite their

1翻鵠間t‖「3FM I順ち魁g蓄
°486 3暮‖:d

123052017           1

1Lは 6ヽ′ bち tさ :3446642636● 6fel
PVT LTD

RLA FIle
|.ハ IHQ Fileag,,OiliOlOso/OO4Og/AM17/'.34t24lO4OtOO166/AM17/'zO.og.ZOIA

ed that MSME vide O M No TL-12024′ 28/2016-GC and F‐Decision:The COmmltee not
DCMSME… 19 dated 17 04 2017 has raised deficiency in the firm's application and decided tO Send
ittothefirmtofurnishreply.Caseisdeferredto04.0T.20lT.

一
!

■
2漁『
″た

「

~神
訥 蟹
M糸Ё
~曝

貯

ど続 工
:綿
「 :

:0鶴記鬼:j::::'法il'I鴨癖島:落∴::嵐
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百6詢。まざユb“おお0さ6~~l

M17/ 121 09 2016        1Date:04.0720171
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ICase No.:26′ 25′80‐

IALC2′ 2016

'1腸
刷λ5餅0058創AM17

Party Namei NUCON
AEROSPACE PVT LTD

on 07.10.2016 for examination and comments
,comments. Case is deferred lo 04.07.2017 '

1l is de6idさ to remind MSME to expedle thelrl

has been sent
remind MSME

Lic No′Datei0310808293
06102016

case No.:26 t21t8L- Party Name: Meet No/Date:4/80- status:

HQFileRLAFileLic'NoiDate:0310808077Defer]
",, 

:01/80/050/00486/AM17/ :03/94/040/00558/AM17/ 26.09.2016 Date:04'07 2017 
,

52 
D""i"ion: The Committee noted that the firm has not replied to the deficiency (raised by. DHI),

tetter dated 30.03.2017 has been sent to the firm on OZ'bS.ZO17 through email and decided to

send final reminder to the firm to turnlsn re[ty witnin 15 days of uploading.of the minutes failing

which the "r." 
*itt be rejected without furthei notice with direction to the firm to pay applicable:

custom duty with interest ior EODC. Case is deferred lo 04'07.2017 '

島桑

“

油 閣血  Pany臨 は
1歌耗 賠 :酔

繭 ‐

洋藻 :‐|  :ALC2′2016            1STEELMART PF 123052017. |                .LIMITED

I鶴記膿∽浚 1,棚鵬
雉 錨轟 ∬1轟掛 :

15316``iξ ibh:十h6ё 6品品i16e n6ted iAら 1‐ lAb ilh

ll題
:な『肯1識鷺よllttli路 :l猛籠

|  ,EODC

I  IRA may take further necessary acu9,9999「 dlngly                     、      _ _

鳳 激 :譜 普 評
1曇 鮮

岬 6
|  lcase No.:23′ 21ノ80‐

ALC2′ 2016

HQ File
‐   :01ノ 80′050′00483ノAM17′

RLA File

i03′ 95/040′ 00522′AM17′

Decision: The Committee noted that ratify the norms based upon the recommendation of DIPP

,vide U.O. No.12139t2017-TSW54 dated 23'05 '2017 as under:

2

3

4.

５

　

６

154
QuantityofimportitematSl.No.lmaybeallowedasl4406.4Metersas
1.02 Mtr./Mtr. content in export items'

or"nt,tv of import item at dt. No. 2 may be allowed as 2556.2 Meters as

1.05 Mti./Mtr. content in export items'

Quantity of import item aist. No. 3 may be altowed as 1506.6 Kgs. as 1.05

Kgs./Kg. content in exPort items'

Quantity of import it"niat-sl. No. 4 may be ailowed as76.2 Meters as ',l'02

Mtr./Mtr. content in export items'

or".iitv ot import item at st. No. 5 may be ailowed as2355.2 Meters as

1.02 Mti./Mtr. content in export items'

o;;;iid;;rn"rrt"i1 ri$. no o.?y_*:._*y"d ,on 
ne!.!orr.e!!gsis yu1h 

-
o"'-1"' 

' 
":"L2



accountabilitY clause.
7. Quantity of import item at Sl' No'

spares.

RA may take further necessary action 
"9991119]y:

7 maybeal10Wed as perpolicyforimpottof  i

ICase No.:33′ 21′80‐

IALC2′2016
Party Name:AIROIL‐      lMeet No/Date:4/80-
IFLAREGAS PVT LIMl丁 ED  :ALC2/2017

123052017

‐Status:  ‐
Reiected

I tHO iire nm iiie Lic'No/Date:0310808355 I 
,

, :,OVaOIOSO/00493/AM17/'.O3l94l04OlOO592/AM17/ 10.10'2016

.t ;;;;;;;;';;";".rittee noted that the rirm has not replied to the deficiencv letter (raised bv

: ,Dlpp) letter sent to the firm on 03.02.2017 and final reminder on 31 .03.2017 through e-mail and l

I :decided to reject the case with direction to the firm to pay applicable custom duty with interest for l

EODC.

I .nn may take further necessary action accordingly'

猥誦
繭=

HQ File…

~~~~……―一―

::01/80ノ 050ノ00484ノAM17ノ

Case No.:8′ 21′80¨

IALC2′ 2016

|  :Case No.:25′ 21ノ80‐

1591ALC2′2016

一

~~輛
百藤籠
~~…… ~~

lMeet No/Date:4′ 80-

IALC2/2017
123052017

1Lic Noノ Datei0310808388

:03′95/040/00524′AM17ノ   114102016

bectおh:十五さё6品品itきさA6tさ d iALiぬ|1 lhさ A6許lζ 6どきさ0し 66h thさ
561vide u o No 12/39/2017-TSW′ 56 dated 23 05 2017 as under

thickness" may be added with the description of import 1

allowed as ZA1Z Kgs. as 1'03 Kgs./kg' content in export I

IRA may take further necessary aclon accordlngly

熱鵞 派gttM雌:腑
僣れdl:霊:~~|

IPVT LTD            123 05 2017         1           :

17鶴記痣:ふ::::ζl話
'1協

i脱
j:∴
::広詰
'1よ

聴魔ξt“ 664'600::は111'」∴7:
IЪぬよ6轟 十hさ ё6品品蔽さ6 haba砧ま MSMiょ

庁魚贈1濡:,li認響:監:まき::鳥 :

IP脳滸話ぜ襦∫ふ′
0二壁調野r:『1:9,P7′甲子       :

1 1ё五
``Ndi2'24た

01   11ム●NL品とёLYb[

|ILC2劉
6   係ミス訊蟹Ⅲ胤提]

18鶴記鬼::::::」′1話11協]島 iti:二1
1も e歯赫襦さё6mmltte6品 ted thま話

`滸

龍
:01管魃謄康蹴il需:漑:鳴虫ま

'』

|

‐肥濡鰭電等 潔 二i‰
器男Ψ

i由 _   _    1
‐    ^ ‐      ― ― ‐ ‐       ~｀

1

た66品品さhdら16h61 Dlll:

1. Word "of relevant grade and
item and its quantitY maY be

items.

:i龍濡まき轟1酔憔
IPRIVATE LIMITED

IMeet No′ Datei4ノ 80‐

IALC2ノ2017
123052017 1淋d

13



HQ File RLA File

:01/80/050/00485ノ AM17ノ   103/95′ 040′ 00528/AM17ノ   121 102016 Datei04 07 2017

Decision: The Committee noted that the firm's request dated 22.05.2017 received through e-mail

grant two months time for submission the reply. lt is decided to allow time upto31 .7 .2017 . Case

1601
IHQ File            RLA File           Lic No/Date:
101/80′ 050ノ 00470/AM17ノ   ーi34′ 24′ 040′ 00199/AM17/  27102016
h^^:^:^_.Th^ハ ^__:||^ハ nハ |△パlh● |lha firm'cぅ nnlirntinn hns hnen

:ハハIHQ File

‐   is deferred to 04 07 2017

1Case No.:10′ 21′80¨

|  IALC2′2016

ICase No.:30′ 21′80‐

IALC2′2016

HQ File

:01ノ80/050/00490/AM17ノ

Case No.:36′ 21′80‐

ALC2′ 2016

iCase No.:6′21′80‐

lALC2′2016

ICase No.:20′ 21′80‐

64 ALC2′ 2016

一

thatth6 1r品 'ζ ttp61icム 16n has 6een sentto the MSME(ChemiCal)|Decision:丁 he Comnnittee noted

Lic No/Date:3410042629 Defer

Statns:
Deferred

Datei04 07 2017 1

Date:04072017

Status:
Rejected

lstatus:
lDeferred

Status:
Deferred

l on 10 01 2017 for examinalon and comments lt is decide to remind MSME to expedle thei「
i cOmments.Case is deferred to 04 07 2017.

IParty Namel HEURTEY  IMeet No/Datei4/80-    IStatus:
PEttROCHEM INDIA    ALC2/2017         Deferred
PRIVATE LIMITED      23 05 2017          .

RLA File

:03ノ 94ノ040/00624ノ AM17ノ  27102016
Lic No/Date10310808805 1Defer

61
Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)

tetter dated 11.04.2017 has been sent to the firm on 02.05.2017 through email and decided to

send final reminder to the firm to furnish reply within 15 days of uploading of the minutes failing

which the case will oe rejected without furthei notice with direction to the firm to pay applicable r

custom duty with interest ior EODC. Case is deferred lo 04.07.2017.

F出能ぎl器鵠s 眠ち魁g孵
。イ諄

PVT LttD               23 05 2017

HQ File RLA File Lic'No/Date:0310808954

:01/80/050/00496/AM17/ .03/95/040/00606/AM17/ 03.11.2016

62 Decision: The Committee noted that the firm has not replied to the deficiency letter (raised by

Dlpp) letter dated 02.03.2017 sent to the firm on 30.03.2017 and final reminder on 02'05'2017

through e-mait and decided to reiect the case with direction to the firm to pay applicable custom

duty with interest for EODC.

RA may take further necessary action accordingly

早鳳ι謎宮FttXiLEヤ 1鷺:魁甘γ・
″諄

丁ECHNOLOGIESINDiA 123 05 2017
LlMITED

ILic No/Date10410162505 1Deferl ‐HQ File           
‐
RLA File

63‐ i01/80/050′00466ノAM17/  :04ノ 24′ 040ノ 00135/AM17/  18 11 2016        1Date:04072017

.聰 罰 儡 暫 舗 椰 蘊 鮨 瀾 猾
icustom duty with interestfOr EODC Case is deferred to 04 07 2017

i]思濡:潜
CttRUM)に

8ち遅:岬ア・
486

CONTROLS         23 05 2017

¬
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IHQ F‖e                RLA F‖ e               Lic No′ Datei0510400445‐
Defer         ‐

:01′80/050/00480/AM17′   :05′24/040ノ 00392ノAM17/  22 11 2016            Datei04 07 2017.

:::ド膜」li"躙り穐ξ電::肥‖L鷺庶T融:鵠期£:W乱「:晴t里i肥『聡
‐lhi∬I覚∬¶「宵輝肥Wi肥:F札駆γは肥:綿f鷺圧∬Tttf席1:躍;鵠1羅::
l  custom duty with interestfor EODC Case lS deferred to 04 07 2017

i  Case No.:14′ 21′80‐     Party Name:DRIPLEX   Meet No/Datei4/80-    Status:
|  .ALC2′2016          WATER ENGINEERING  ‐ALC2′2017         Deferred     ‐
|                     IPRIVATE LIMITED      23 05 2017

1  HO Fi16           .良 LA File           lLi61No/bム t61o516466501 Defel       l

165里′

電 :illl:鷲『 W‖胞 eli[『‖:|1滝:iTlii‖
虚電:ち鵠 |li£:『

1‖ilr:濡

亀里ぷ !『聡

|

letter dated l1 04 2017 has been sent tO the
l  ‐send final renlinder to the firm to furnish replッ

1潔宙」呪J鰤‖彙詰F塁認l魁量1:[ね red b 91Ю 72田7     1
ICase No.:16′ 21′80‐

ALC2′ 2016

HQ File

i01′80/050/00476ノAM17ノ

Case No.:21′ 21′80‐

ALC2′ 2016

Case No.:39′ 21′80¨

ALC2′ 2016

Case No.:4′ 4′ 80‐

ALC2′ 2017
69

HQ File

Party Namei DRIPLEX
WATER ENGINEERING
IPRIVATE LIMlTED

RLA FIle

105′23/040′ 00395ノAM17′

IMeet Noノ Date:4′ 80-

IALC2ノ2017
123052017

Lic No/Date10510400590 Defer
02 12 2016            Datei04 07 2017

Status:
Deferred

Lic No/Date10310809831 Defer
14122016 Datei04 07.2017

1濡

Status:
Deferred

66
Decision: The committee noted that the firm has not replied to the deficiency (raised by DIPP)

letter dated 11.04.2017 has been sent to the firm on 02.05.2017 through email and decided to

send final reminder to the firm to furnish ,"[fy*itnin 15 days of uploading-of the minutes failing

which the case will oe rerlcteo without furtnei notice with dlrection to the firm to pay applicable

custom duty with interest ior EODC. Case is deferred lo 04.07.2017.

も7鴨記痣::/::181A話 :′・協露&j:::」jlil'1り繊魔ξ
面剛∞
“::電Ъ4Ю卿7

『
呵ぎ:l現1;電暇鵠:響鼎蝋寵鳥ξ

p常惚謄∬誦i『 Rξ脳:懸出ま響
l comments CaSels deferred to 04 07 2017    _____―             ~

一

RLA File
68臀′駅昇 103ノ94ノ040′00760/AM17′:01ノ 80′050ノ 00499/AM17′

Decision:The COmmltee noted thai bEIT vide O M No 17(6ソ
201ラーlPttw dated 21 04 2017 has

● 1   1 1■ ____」 :``^`卜 ^`:r_|ハ fl:rnich r● n:vり eCISIШ .H暉
"… … …

H輪

満 活
「
菖 na a3dded b send ib he lrm b ttmthreロ ン

raised deficiency in the firm'S

Case is deferred to 04 07 2017

導癬鷲嗅託F I燒ち

"甘

帝は
″dざ

|                      123052017

Lic No/Date:0810139680 Defer

qrftrlq fr'rffqtOeptt. of CommorQo
slTqt1 vIrtFT{/Govt. ol lndla

ETETTI arq=r. qg rc-l
Udrr-oi' ghawan' New Delhl

RLA File

15

Name:TERUMO No′ Date:4ノ 80-

PRIVATE 7
7



i70

ICase No.:5′4′80…

IALC2′2017

ICase No.:1′ 24′80‐
‐
ALC2′ 2016

い

Party Namei SHAKTIMAN
RUB ROLLS P LTD,

磐J孵掛鎚l椰1辮驀解絲it墓椰鞘
IDGFtt HQ for consideralon ofthe case Case is deferred to 04 07 2017                   1

t漂濡嗅:1静
▼
 1鷺:"甘帝
は4たい

|                      :23.052017

1白O Fliも

~  ~ ‐‐   良LA 11ざ  ~       |こ こ` 6′ bちte1664σ 4b06色 2 1befel  ~   |
li01/80ノ 050′ 00060′AM18/ 1:08/24′ 040/00194ノ AM17/ 108 02 2017        1Date:040720171

ももともお轟十he ё6mm魚66蔽6a襦まhど由齢篇」IF認:III!ili'A::t'よ誦1忠計i:|lreceived and decided to send reminder to the
lDGFT HQ fOr cOnsideralon ofthe case Case is deferred to 04 07 2017           1

IMeet No′ Date:4/80-

lALC2/2017
123052017

istatus:
Deferred

lStatus:
lDeferred

.HaFiteRLAFile.Lic.t.loloate:0510401634Defer
:01/80/050/00652/AM17 t :05t241040/00560/AM17/ "14.02.2017 

:Date"o4'07 '2017

Decision: The committee noted that DHt vide Uo No. TSW(BY3t43t20.17 dated.,nil has raised

12謡1卍高 詰lFま¥‖き
=聯
高温扁 品おこ西L ctt brub輛 hd hbrmttOn■om helmト

(i) ltem No. 1 to 4: - calculations to arrive at the quantity applied for against each

considering length & diameter of Export Product'

(ii) ltem No. 7: - ln numbers in place of set'

iCase No.:2′ 1′80‐

lALC2′2017

Case ls deferred to 04 07 2017

‐  iCase No.:1′ 1′80-

| IALC2′2017

:41鴨記鬼:話蕊:株話1~
1 もeci`お轟■ムb ё6高品経さ
:… …

| ___ _ _‐  ‐ ´
一
~

岬鶉Ⅶ rに再

一　

一 !Status:
!Deferred

:Date:04.07.2017

Case No.:3/1/80- PartY Name: M M AQUA

; :ALC212O17 ITECHNOLOGIES LTD'

,o HQ File RLA File

,/3 :01/80/050/00653/AM17/'.0524,040100140/AM14/

IMeet Noノ Date:4/80¨

IALC2/2017
123052017

Li6 N6′bらtei661646イラ260さfel
120022017

rDecision: The Committee noted thai tne firm's application has

05.04.2017 for examination and comments' lt is decide to

,comments. Case is deferred lo 04'07 '2017 '

been sent to lrltstrlE (Chemical) on

remind MSME to exPedite their

1616d thム1 lhさ il品 百ムζ高61た 011さ at。 lhさ 6616iも しヽ,(ゐ |もしa by DIPP)|

t聖 瓢 電 F′鳴 Rs:

…

為
0,たらら砧郵 酬乳 :

嘲 晃I期轟呻 磋fIF需露υdttUL屁再亀
「

16
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ifoi EODC.Case is deferred to 04.07.2017.

狂汗蕩魔瀞
面ド

,--'ioriiJRLAFileLic'No/Date:0610038587rDefer-.^-^^,-l
?5 ,d/;0b50/00056/AMIB/ :OGt24lO4olOo048/AM17/ 28.03.2017 Date:04'07'2017

'..,." ."....' '--:

Decision: The committee noted that njrO CopV of the Jirm's application has been not been'

, ,received and decided to send reminder to the firm and RA to forward 4 sets of application to:

DGFT HQ fOr COnsideralon ofthe case Case iS deferred to 04 07 2017                    :

~隔
輛扇面而

‐~師
面

器I欄絲概襲灘][1榔羅踊鰤瞥鋼澤椰霞

岬悪萱翻TI野

‐Case No.:2′ 4′ 80¨

ALC2′ 2017

Party Namei FRIZAIR
PRiVATE L!MITED

IParty Namei FRIZAIR

PRIVA丁巨LIMITED

IALC2/2017

123052017

IMeet No′ Datei4′ 80‐

ALC2ノ2017
123052017

Deferred

16鶴鳳 :j:::::鶏

'1協

嘉島:1:::よ1 
‐
tは 夕`。まと0“ 666為壺0さ6‐ |

1憮彙蕊鰍「庭常ti絣i器驀鰐燕,電墓輔∬議: DGFT HQ fOr COnsideralon ofthe case Case is deferred to 04 07 2017           :

cat6 N。 .1,′ 4′861       ■ムrty雨ム品とёЁA Ёёtt   Allさ et No′ ,5さ :4′601    1,1:atu:li      l
I I[じ 高 イラ

~lVV   
た高ま 麟 SY5罷M INDAム LC2/2017    ●eferred

'305.2017     1
1 1              1LIMI丁 ED

17喘記痣:j::::jl話jl協鵬j::::jl話

'1需

魔

'6“

“
6'。もЁ
:itlll't∴ :

IЪ
``商

品千hさ c6品品はことA&さa鵬よhムぬ6:喘篇計II11:1111∫ :|:A:魔よ協i忠1計電
|七8警割ざ鮮誼魁::T胤l¶濯艦

rさ

:∬iヅ?「?,P919子子甲l     _

IRLA File
ル81臀′]昇fl\ra I ll9

lotlaolosolooosT/AM18/..ogt24lo4ol0oo49/AM18/04,05.2017

|  ICase No.16′ 4′ 80…

| IALC2′2017

.:u1/uu/ucu/uuuo/,f1lvl le/ 've'A4'vav'\ --' ." --,

,o"riiion: ine Committee noted that naro iopv of thelil'^:.1p-?llt"1ti:t-l3ti1"*Xl::"-llりeCS10n:1‖じしυ‖‖H ntCし いυι― ulu・ ….― ――「
′― ~   fcittard 4 sets Of appliCa‖

on tO
received and decided tO Send reminder to the firm and RA tO
bl:EiIo i*.".rij*r,ion of the case. case is deferred to 04.07 2017.

t意もヽ憔ご舗認 盤洲ν
°″∞~

123052017

IRLA File

~~ 16ヽ
おbムは0こ 16440'541efe「

19‐孵′烈♀1品もぶゐ50700061ハMl創 108/24040Ю 0009AM13 108 05 2017
IDatei04 07 20171

has been not been
sets of application to

:

)

Decision: The committee noted that hard copy of the firm's application

received anO OeciOeJ to send reminder to the firm and RA to forward 4

DGFTHQforconsiderationofthecase.Caseisdeferredtoo4.0T.20lT.

IDate:04.072017

IStatus:
:Deferred



MANNUAL CASES

HOr. tloOt lrecl/OSO/00541 /AM 1 5/DES. IM′s  Motherson
Suml Systems
Ltd,New Delh

No AIR-110
0510377258
dt 27 01 2014

RA F No05′ 24/040/00407/AM15

Request for fixation of normsDatedi 23 05 2017

issued second rcminder to MSME to expedite their comments'

Case is deferred to 04.07.2017.

Decision: The Committee note@n sent to MSME (C

05.07.2016 followed by reminder on 29.03.2017 for examination and comments lt is

t-tOf . NoOt lSOlOS0/0041 7/AM 1 5/DES. IM′s UNIA/TL
Preclsion Pvt

Ltd,DhaNvad

Case No A/R-138
0310787040
dt18 07 2014

Rnr. tto.OalgSlOa0/00338/AM 1 5Meeting No.03/18

Request for fixation of normsDated:23052017

Oecision: Sfrri Oilip Naik, Manager (SCM) the nrm appeared befOre the Committee pr

t""li,in:;"1.;;5ii- iii, *rt"*t'ao-t- io provioe detaili sought bv the.Norms c".Tl$::,- 1,"^h"'
bee.n a"dvised to provide further details as suggested during Personal, l-"?,11S--l: :l?:l^l:t::VCCI: OЧ  ViO‐Ч  υ`  r'V・ .‐ ―  '‐  ヽ ―  ― ― ―`  ― ― ― ――‐ 0         ~

Committee to take a decisiOn it is decided to remind the firm to furnish their reply at the earllest

Case is deferred lo 04.O7 .2017

dt 27 11 2012
RA F No31/24′ 040′ 00142/AM13Meeung No 03/18

Dated:23052017

Decisiort The Comn''ittee noted that the firm has not to ttre deficiency (raised by DHI) letter

[". t""n r"ntto the firm on aO.Oe. ZO r 7 ifrrough email and decided to send final ]eminder to the firm

to furnish reply within ts oavs oi uptoaoins-of the minu-tes.failing.whlt j!:.,:::-:.:11,b.1.'?:*""0
ffiHl1lffi5;;;iill, *1i iilli,ii i; il;ift t" ;"y appricabre cu-stom dutv with interest for E9DC.

Case is deferred lo 04.07 -2017 .

No 01′80′ 050/00145/AM16′ DESicase No AIR 178 0510394576
dt16 06 2015

nnrrlo OSIZg/OA0/00074/AM1 6

Request for fixation of normsDated:23052017

comments

Case ls deferred to 04 07 2017

'2016 has been sent to DEIT on

15.07.2016 for examination 
"no 

""orr"nti 
and committee decided reminder DElr to expedite their

1*; *o RtE / ]<. p
●●puけ 0曲 霜暫普』
藝 編D!re_16お tざ

―

'[=劉
糧

最測無贅 薫
18



Nofi /80/050/0031 s/AMl 6/DES. IM/s Glovis lndia

Pvt     LTd,
S百 perumbudur,
TN

0410161029
dt21 09 2015

RA F No04′ 24/040′ 00124′AM16

Request for fixation of norms
Datedi 23 05 2017

Decision:The COmmittee noted thatthe lrm has not rep‖ ed to the delCiency(rated by DHI)に
tter

l  ___コ ==_^:_^_=― J^■ ●^'Ho firm
has been sent to the firm on oz os.zo-riiniough emait an'd decided to send final reminder to the firm

to furnish reply within rs oavs olipioaling;r the minues failrngrvhi"I li:.::::.i*-t-?.t?:i:1
澪t肥‖瑞1認鷺胤どれ品着『き:tttI.扁 httЪЪ:y`||た aЫe ttbm du″ 輛hmねに飢brEODC
Case is deferred to 04.07.2017.

-350/AM46/DESl

M/s Bria

FurukaWa Fibre
Optics PVt Ltd,

Goa

1710006132
dt 22 06 2015

nLA Nor zlzqloaolooo1g/AM 16

reconsideration of
曽品糧iinti nf濯電「8田威群
"Telecommunication Grade Single
Mode Optical Fibrq

Datedi 23 05 2017

04072017

Dedgor The COmmttee nded ha he ttrs r99望 9摯 haS'9el,?り F?EI?11・
02劉 7b「

examination and comments itis declde to remind DEIT to expedite their comments Case iS deferred to

-4-

M/s Brla

Furukaヽ″a Fibre

optics Pvt Ltd,

Goa

17100061
dt l1 08 2015reconsideration of

曽品糧i:nti ni躍電「殴器・群
"Telecommunication Grade Single

Mode Oplcal FibQ

Datedi 23 05 2017

P雪露llttH禦聖普il l針:t』籠Tr」器:品寵轟よ盾hS:脱用:譜 8:里子」
':』

:籠J%
examination and commentS ltis decide to remind[
04072017

F No 04/80/05mM/s Birla
Furukawa Fibre
Optics Pvt. Ltd.,
Goa

Case No AIR-165 1710006165
dt 27 08 2015

闇品::iinti nill11:「℃I::rt :|
"Telecommunication Grade Single

Dated:23052047

7舵2m7b
mmonic Casn is deferredDeCiSiOn:lneじ ommttee nυ tcuぃ に t uに 叩

口,0ぶ
こI~15'p:」 ite thar commentS Case t deferred

examination and cOmmentS ltis decide to remind

to 04 07 2017

Case tto. AJR - 166 3310030255
dt 07 10 2015

RLA No 33′ 24′040′ 00007/AM16

bated:23052017

nt to MSME(ChemiCaり On
●̂  ^‐ ‐^月 :'ハ ,hoir rnmmenls

ff:'r"'rTi, i::J:ilT:'iffi :il1;;;;i; it i, o""io'" to remind MSME to expedite their comments'

Case is deferred to 04.07.2017'

口

「

。可
―
‐ ′GoЙ  ofindla

ud翼竃日蜃罷顧Lttξ
'電

L[hl
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F No 01ノ 80/05bノ00097ノAM12ノDES.l
0510297632
dt 26 07 2011

RLA No 05/23/040/00156′AM12
nequest tor re-consider for ratification
of norms for the Product.

Datedi 23.052017

ived through e-mail grant

one week time for submission 61the Personal Hearing reply. Case is deferred to 04'07'2017'

F.No.01ノ 80/050ノ 000066ノ AM17′DESlM/s Dee
Development
Engineers Ltd.,
Haryana

0510397502
dt.04.02.2016

RLA No.05ノ 23/040バ巫≧生塁望空生些生里2
Request for ratification of norms.Datedi 23 05 2017

'2017 for

examination and comments. lt is decide to remind oHt to expedite their comments. case is deferred to

04072017

ノ000321/AM16/DESl

5610004662
dt 21 08 2015

RLA No 56/24/040′ 00024/AM16
Request for amendment of norms.

Datedi 23 05 2017

======丁耳〔T7こ==I面=卜===軍
二面
=π
T=」話雇罵T百西TEttT罵

「
罵万爵素画面更扁両再ごT翫更而〒而罰而面面6n Of DIPP

Decision:The Comrnittee decided to maintain st
vide U O No 12/39′ 2017-TSW′ 5-A/R dated 23 05 2017 and inforrn to the firrn aS under:

1・

」l‖:腎‖[濡::ll11ノ :留
nle::jLl「認謂
1嶽
、
as 104292 Kgs as 1 323 Kgs/Kg conね nt in

F No 01ノ 80′ 050/00435′ AM16′DESIM′s Godrel

&BoyCe
Mfg Co
Ltd,

Mumbal

0310798673 dt
04092015

RLA No 03/94/040/00441′AM16

@n ratification of
Dated:2305.2017

'2017 lor

examination and comments. Case is deferred to 04'07'2017'

08′AM14/DESlCase No AIR-07

3410037864
Date l1 09 2013ReqGst for ratification of norms.

Datedi 23 05 2017

hЮugh←mtt has been

sentto DIPP On 22 05 2047 fo1 00nilllents しaSe ls ae:e::じ
uιu ulu`∠ u:`

20



FNo.o1 /8O/050/00241 /AMl9/DE9.lM/s Larsen &
Toubro Limited,
Mumbai

0310797014
Date 02 07 2015

… …Request amendment of ratification of
Dated:23052017

On 05 04 2017ffithasbeensentto
examination and com."nts. Cas" is defe"

F No01′ 80/050′00549/AM15′ DtriUs Terumo PenPol
Private Limited.
ThiruvananthaPuram

5310018469
dt06 01 2015

nLe UoSglZalOaO/o001 4/AMl 5

Dated1 23 05 2017

noted that the lrm's request dated 04 05 2017 has been sent tO: The committee noted tnat Ine Tlrm s tequest ui'tsu

lf on f g.OS.ZOfZ for examination and comments Case is deferred to 04 07 2017'

F No 01/80ノ050′00548′AM15/DESI
5310018470
dt14 01 2015

―

/040′ 00013′AM15

Dated:23052017

:I:」:」If翌二
(ChemiCaり on 19 05 2017 for examinaIOn and cOml

百 面 画 面 扇 0′00034/AMl
5310018490
dt10 04 2015

nIA r.ros st2aloao/ooo?lllNill 9

Dated1 23 05 2017 7 has been sent tO

rchemtan on 19 05 2017 b[LXamma‖。n and commentS Case s deferred t0 04 07 2017_

…

687M15/DESIM/s Alstom Transport

lndia Limited,

Banga10re

Case No AIR-31

0710105249
dt 20 06 2014

Datedi 23 05 2017

…

tto DH10n 19 20't 7 for examination and

-7′

M15/DESIM-/s Peters Surgical
lndia Pvt. Ltd.
(FormerlY Stericat
Gutstrings Pvt.
Ltd,New Delhi

0510392401
dt 12 12 2014

-4-
Reou-quest tor re-tixation of norms'

l」II:」l」:里」l
19 05 2017 forexamina10n and cOmments CaSe k

帯

`t'o伸
■ぼ′K PS:NGH

0邸職軸 温潔 r思
鷹愧t記詔

=♂
澪嶽器

qrFrq fu|Irq/o"r,tt. of
.rr{( i.lr..Fr{/ Govt. or lndle21
ud蒲聾畿 爪 誡 :Ы



F No 01′ 80/050/00816ノMl1/DESI/Pt F leM′ s Spray

Engineering

Devlces Ltd,

Punlab

2210010996
dt

01022013

RLA No.22l24l040/00091/AM 1 1

Request for re-consideration / review ofDatedi 23 05 2017

'2017 lor examination and

comments. Case is deferred to 04.07 .2017

r',toot lA0/O5OIOOOl 6/Ml 4/DES. I

0710093506
dt 01 02 2013

RLA No.07/241040/00452/AMl 3

Request for ratification of norms.Dated:23052017

'2017 has requested for ratiflcation

of norn]. but not furnished the complete information as called for vide letter dated 232 2017 
-Ttis

Ofrce vide e ma‖ dated 16 5 2017 has ca‖ ed for certaln info「 mation from the firm,is awalted  Case is

deferred to 04 07 2017

-0018′

M13′DESI

0510317886
dt 15 02 2012

RLA U o. OSIZ gl0+O/004!q4l\ill?

Request for revision of norms.
Datedi 23 05 2017

as requested for

ratificationofnorms requestdated10042017hasbeensenttODHlon19052017forexaminatOnand
comments. Case is deferred to 04.07.2017'

f f.toO aOlOSOlOO3gS/M 1 7/DES. IM/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

0410162418
dt 25 10 2016

RLR t t,cOalZalOnOl001 26/AM1 7

Requeit for re-fixation of norms.
Datedi 23 05 2017

r exa雨 naton and

comments. Case is deferred to 04.07.20fl

F No 01′ 80′050/00148′M17/DESIM/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

0410161438
dt 17 12 2015

RLR NoO+lZalOaolo01 9s/AM 1 6

Request for re-fixation of norms.
Datedi 23 05 2017

2017 has been sett b
Decision: The committee noted that tne llrm s request qarcu u

i,i6i zdiz t"i 
",,amination 

and comments case is deferred to 04 07 2017

SI No 95

case No AIR-38

Meeung No 03′ 18

M/s Doowon
Automotive
Systems lndia
Pvt. Ltd., Tamil
Nadu

-0201/M17′

DESI Lic. No. and
date

RLA No 04ノ24/040700005′AM17 0410161896
dt 10 05 2016

Datedi 23 05 2017 RequestTOr re― TIxal o:lυ :[[υ‖‖0

No 95

22
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Oecision: The Committee noted that the @.o4.2o17has been sent to DHI on

19 05 2017 for examlnalon and comments Case is deferred to 04.072017

SI No 96
F No.01ノ 80ノ050ノ00213ノM15ノDES.l

0310804781
dt18 05 2016

…Datedi 23 05 2017りdleu∠ o uυ 乙υ:′     T=I去面
=百
扇耳石雨罹面可百

『
≒贅需薦ご言薬幕肩T冨肩下¬雨

「
π売5扁而罷嘉百罰正面面]DIPP Vide

Decision:The COmmitee noted that ralled the normS based upon the rec《
UO No 12ノ 39′2017-TStlV/39‐メVR dated 23 05 2017 as unde「

Net Empty weights of exportitems at SI No l,2&3 may be specified as 250 25 MT,89 96 MT

譜£銀臀:ど:1龍tTf[乳 ast.Duw iee
3.aS l.32 Kgs′ Kg contentin the export products

ved as 42 Nos On netto net basis Duty free

s as1 24 Kgsノ Kg contentin the export productS

鬼H」¶:躙rにrl:≒l£ 桑ヽ眼」1。 nゎ献h
闇譜1lЪ72Kgsasl.222 KgyKg con鯰献h

闇翼‰7 Kgs as■ 05 KgyK9 cOntent h he
export Products.

9. Quantity of import item at sl. No. 1p.may be allowed as 50034 Kgs' as 1'089 Kgs/Kg' content in

the 
"rp'ort 

products after taking 1/3'o recovery from.scrap'

lO. auantity oi import item at Sl. No'11 may be allowed as under:

Welding'wire/Electrodes/Strip: 4441 Kgs'

Weldin-g Flux: Equal to weight of welding wire/Strip

1創DESl
Case No A′R-40

o910062718
dt 13.102015neque-st tor ratit'rcation of norms'

Dated:23.052017

to DHl on

19.05.2017 for examin;ii;; ;;; ;omments. Case is deferred to 04'07'2017'

r#ci €Io fiiE/r<. P. stNGH
w mflra-zrcp l:Rr qrqrg

Oeiutv OtrectorGonorBl of Forelgn Trede
ffi 4rqr< q-Enq<=rTeq

otreltirrete doiieral ot For€lgn TEdo
zffFTq ftr1PYPeP11. of CommerQo

r{r{-fl Y{\a.ER/Gow. of lndla
sra1.r "F=r, Tg EfEiI -- -uoi.ii' 6trliry6n, New Delhl
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2310512017 - Case No. 9/27180 (lWs Kineco Kaman Composites India
Pvt. Ltd.) (Advance Authorization No. 1710006043 dated 31.0r.2015)

Advance Authorisation may be ratified as under:

1. Quantities of import items may be restricted as under:

Ｓ‐

　
・
Ｎ

ｏ
．

Quantity Ｓ‐
．
Ｎ。

Quantity Ｓ‐．
Ｎ。

Quantity Ｓ‐．
Ｎ。

Quantity Ｓ‐．
Ｎ。

Quantity

1 56.16 Yards 36 624 Nos. 71 624 Nos. 106 988 Nos. 141 Nil
2 1141.74

Yards
37 156 Nos. 72 468 Nos. 107 52 Nos. う

乙
′
守 312 Nos.

3 796.22 Lbs 38 520 Nos. 73 312 Nos. 108 52 Nos. 143 312 Nos.
4 94.7 Sq.NIItrs 39 52 Nos. 74 52 Nos. 109 52 Nos. 144 Nil
5 62.5 Sq.Ⅳ ltrs. 40 156 Nos. 75 208 Nos. 1 0 Nil 145 390 Nos.

6 6.83 Sq.Mtrs 41 26 Nos. 76 416 Nos. 1 1 624 Nos. 146 390 Nos.
7 1.40 Sq.Ⅳ Itrs 42 468 Nos. 77 312 Nos. 1

つ
４ 312 Nos. 147 156 Nos.

8 0.40 Sq.ヽ4trs 43 416 Nos. 78 52 Nos. 1 3 312 Nos. 148 Nil
9 31.20 Sq.Ft. 44 52 Nos. 79 104 Nos. l 4 312 Nos. 149 208 Nos
0 130 Nos. 45 104 Nos. 80 52 Nos. 1 5 104 Nos. 150 Nil
1 52 Nos, 46 520 Nos. 81 104 Nos. 1 6 N l 151 Nil

2 26 Nos. 47 156 Nos. 82 156 Nos. 1 7 N l 152 6.5 Packs
3 52 Nos. 48 52 Nos. 83 52 Nos. 1 8 156 Nos. 153 31.2 Yards

4 52 Nos. 49 104 Nos. 84 26 1nch. 1 9 Nil 154 26 Nos.
5 7.20 Nos. 50 52 Nos. 85 130 1nch 120 312 Nos. 155 52 Nos.
6 7 Nos. 51 208 Nos. 86 32.91 Fool 121 26 Nos. 156 26 Nos.

7 52 Nos. 52 26 Nos. 87 31.2 Foot 122 Nil 157 Nil

8 2.45 Nos. 53 52 Nos. 88 1040 Nos. 123 52 Nos. 158 Nil

9 26 Nos. 54 104 Nos. 89 41.60 Ltrs 124 52 Nos. 159 Nil
20 2.86 Nos. 55 468 Nos. 90 N 125 104 Nos. 160 4 Nos.
つ

一 Nil 56 468 Nos. 91 N 126 Nil 161 N
22 26 Nos. 57 260 Nos. つ

乙
∩
フ N 127 104 Nos. 162 N

23 52 Nos. 58 104 Nos. 93 0.26 Nos 128 104 Nos. 163 7.57 Ltrs
24 26 Nos. 59 312 Nos. 94 0.52 Nos 129 312 Nos. 164 8 SqoMtrs
25 78 Nos. 60 338 Nos. 95 29.52 Ltrs 130 728 Nos. 165 3121.03

Sq.Mtrs

26 13 Nos. 61 2080
Nos.

96 19.70 Ltrs 131 104 Nos. 166 3 Sq.Mtrs

27 13 Nos. 62 312 Nos. 97 36.4 Packs 132 988 Nos. 167 696.8
Sq.卜/1trs

θt4



巧勇1華み′ァ

28 52 Nos. 63 l・56 Nos. 98 2.86 Ltrs 133 52 Nos. 168 4256
Sq.ⅣItrs

29 26 Nos. 64 156 Nos. 99 6.50 Nos. 134 1300

Nos.

169 4632
Sq.ⅣItrs

30 26 Nos. 65 780 Nos. 100 3.94 Ltrs 135 364 Nos. 170 1161.29

Sq.NIItrs

31 26]ヽ Os. 66 364 Nos. 101 Nil 136 364 Nos. 171 40 Sq.Mtrs
32 208 Nos. 67 364 Nos. 102 52 Nos. 137 Nil 172 il6

Sq.Mtrs
33 520 Nos. 68 1092

Nos.

103 312 Nos. 138 312 Nos. 173 Nil

34 1560 Nos. 69 286 Nos. 104 Nil 139 312Nos. 174 Nil
35 26 Nos. 70 312 Nos. 105 78 Nos. 140 364 Nos. 175 4 Sq.Mtrs

2.Quantities Of impOrt item at Sl.No.l t0 9,15,16,18,20&164 to 172 may be a1lowed
inclusive of 3 0/O wastagc as clairncd by the f11111.

3.Quantities of import itcm at Sl.No.10 to 14,17,19,22 to 83,88,102,103,105 to 109,

11l to l15,118,120,121,123 to 125,127 to 136,138 to 140,142,143,145 to 147, 149,

154 to 156`% 160 may be a1lowed on ncttO net basis

4.Quantities ofimport item at Sl.No.84 to 87,may be allowed inclusive of2%wastage

5.IInport items at Sl.No.89,93 to 100,152,163∂ し175 puttogcther may bc anowcd uptO
20/O of FOB value ofexports..

6.Quantity ofimport item at Sl.No.153 may be allowed inclusive of l%wastage.

7.IInport items at Sl.No.21,90 to 92,101,104,110,116,117,119,122,126,137,141,144,

148, 150, 151, 157 to 159, 161, 162, 1738と  174  may bc delctcd as not required by the
irm.

Norms comrnittee may take a view

一 し?イ ‐了′′み
(S.Ko Jain)

Development Ofrlcer
Norms Committee II
E)IPP No.12/39/2017‐ TSW/4 dated 23/05/2017

多
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2310512017 - Case No. 2/23180 (M/s Kineco Kaman Composites India
Pvt. Ltd.) (Advance Authorization No. 1710006173 dated 08.09.2015)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3, 8,9 & I I of Standard Deficiency
Format.

2. Basis/Justification for the quantities of import items .

3. Quantities of components required per unit has been indicated in
fraction and the same may be clarified.

Norms committee may take a view
´
し 1′・ 旬 レ ,ル

(S.K.Jain)
Development Ofrlcer

Norms Committee Ⅱ
E)IPP No.12/39/2017¨ TSW/12 dated 23/05/2017
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鮒l軍1膵檸‰
ハぃも
《 蝦 瑞 lR網 鮮 :W偽 認 Pv.LTL GUJARAT

Director Ceneral of Forelgn Trade (DGFT), rnay pleaSe refer to itS O.M

No.01′ 80′050/469/AM17ノ DES.lノ864 dated 10.01.2017,0.M No.01/80ノ
050/46o/AM17

ノDES.1/865  dated  10.01.2017and  O.M  No.01ノ 80′050′276/AM17ノ
DES.l′564  dated

12.09.2016 Director Genera1 0f Foreign Trade(DGF丁 ), may please refer to tts O.M

No.01/80ノ050/469/AM17ノDES.1/864 dated 10..01.20171 01ノ
80ノ050ノ465ノAM17ノ DESI/86

dated 10..01.2017 and 01ノ 80/050ノ 276ノノヽM17ノ [DES.|ノ 564 dated fon″
arding adVance

authorization No.3410042535 dated 20.9.2016, 3410042599 dated 19.10.2016 and

3410042230 dated 01.06 2016 respectiVely issued to M/S Netafim lrrigation india PVt.Ltd

for ratlficatiOn of the norms.

丁he appliCations of N1/S Netafim lrrigation lndia PVt.Ltd have been exanlined for

Micro lr画gauon Equipments Systems(Emittlng pipe Systems).ltiS ObSeⅣ
ed thatin ea‖ ier

Advance Authorisationsl suCh as 3410041410,3140042380 and 3140042379 in respect

Of same export item, HDPE was used.HOWever, in the above referred applications

besides HDPE,LDPE,LLDPE,HI(Kafrit),and an additional master batch iS being sought.

ln view of this fO‖ owing inforrnation/ clariflcation may be SOught frorn Mノ
s Netafim

lrrigation lndia Pvt. Ltd.

(a) Justification regarding the use HDPE, LDPE, LLDPE, Hl Karfit' and an additional

master batch in the manufacture of same export item.

(b) The variation in the properties obtained in the export product manufactured from

HDPE, LDPE, LLDPE and by use of Hl Karfit'

(c) certificate from charted Engineer and quantity & item wise details which are

manufactured using HDPE, LDPE, LLDPE, Hl (Karfit), and additional master batch'

OFFICE OF THE DEVELOPMENT COMM!SS10NER

(MICROi SMALL&MEDiUM ENTERPRISES)

MINISTRY OF MiCRO,SMALL&MEDIUM ENTERPRISES

GOVERNMENT OFINDIA

Nirman Bhawan,7th F!ool Maulana Azad Road,

New De!hi‐ 110108

′升

)



Contd. from pre-paqe.....

(d) Necessary drawings for Micro lrrigation Equipments Systems (Emitting pipe systems)

mentioning the distance between the two emitters/drippers.

(e) Product literature and use of Hl (Karfit) in the manufacture of Micro lrrigation

Equipments Systems (Emitting pipe systems).

This issues with the approval of competent Authority.

Yours faithfully,

(H.S Bisht)
Director (Chemical)

Foreign Trade Development Officer,
R.No. 404, Olo Director General of Foreign Trade,
DES-I Section Udyog Bhawan, New Delhi
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 23t05t2017 - Case No. 23121180 (M/s Sharplex Filters (I) Pvt. Ltd.)
(Advance Authorization No. 0310808293 dated 06.10.2016)

Advance Authorization may be ratified as under :

Quantity of import item at Sl. No. I may be allowed as 14406.4 Meters as

1.02 Mtr./Mtr. content in export items.

Quantity of import item at Sl. No. 2 may be allowed as 2556.2 Meters as

1.05 Mtr./Mtr. content in export items.

Quantity of import item at Sl. No. 3 may be allowed as 1506.6 Kgs. as

1.05 Kgs./Kg. content in export items.

Quantity of import item at Sl. No. 4 may be allowed as 76.2 Meters as

1.02 Mtr./Mtr. content in export items.

Quantity of import item at Sl. No. 5 may be allowed as 2355.2 Meters as

1.02 Mtr./Mtr. content in export items.

Quantity of import item at Sl. No. 6 may be allowed on net to net basis with
accountability clause.

Quantity of import item at Sl. No. 7 may be allowed as per policy for import of
spares.

Norms committee may take a view

1.

,,

3.

4.

５

　

　

６

7.

2/Gl-ftt--t,
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.1213912017-TSW54 dated 23 10512017

/1
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Department of Industrial policy & promotion

(rsw)

NC Meeting dated 2310512017 - Case No.24t2lt80 (lWs Tinita Engineering pvt. Limited)
(Advance Authorization No. 0310808388 dated 14.10.2016)

Advance Authorization may be ratified as under:

1. Word "of relevant grade and thickness" may be added with the description of
import item and its quantity may be allowed as 2832 Kgs. as 1.03 Kgs.lkg.
content in export items.

Norms committee may take a view
b"

2-fr'tvtl
(S. K. Jain) 7

Development Officer

Norms Committee I
DIPP No.l2|39/2017-TSW/56 dated 23 /05t2017

3つ
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RIinistry of Electronics`L Information Technology

竜瀬鳳鷲麗ぶ冒労認棋恥壽I輛Ll:譜
3

Website:wwwЪ mei"。 go■ in

爛ul m
Date.………..."21:912Q17.¨No¨.119賀II:11‖W

Mis. Apar Industries Ltd.
301 Panorama Complex. Near Race Course
R C Dutt Road
Vadodara, Gujrat-390007

Sub:- Application for ratification of norms of Advance LicenceNo 0310809831 dated 14.12.2016
for export of "Optical Fiber Cable".

Please refer to your application received from the O/o the DGFT and this Department's letter of even

number dated 21.02.2017 on the subject mentioned above requesting you to provide the following
information to enable further processing of the proposal

i) Details of export product i.e. design drawing, dimensions etc.

ii) Calculation (step wise) for quantity of raw material required for manufacturing one unit of
export product

iii) Wastage claimed in manufacturing process
iv) Justification of wastage

3. You are requested to provide the aforesaid information at the earliest. ln lieu of the information we

may not be able to process the case further. If the information is not received within fifteen days the case

may be treated as closed as far as this department is concerned.

Your

(AJ

Copy to:

Shri Vinod Kumar Kashyap w.r.t.DGFT ID Note No.01/80/50/499/AM17/DES‐ 1/886

FTDO              dated 10。 1.2017
0/o.DGFT
Udyog Bhavan
New Delhi

REpllINDER

ELECTRONICS INDiA
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Government of lndia
Department of Heavy lndustry

TSW(B) Section
{.,t*+*

tD No.1/80/s0/6s2/ AM_L7 /DES_| dated s/ 4/20L7

Ref M No: 510401634 dated 14/2/2Oq tndure pvt. Ltd.

DGFT, DES-I

rswB)-3/43/2017

The following information may be provided:

Item 1to 4 - Calculations to arrive at the quantity applied for against each
considering length & diameter of Export product.

Item 7 - in numbers in place of stN.
t
U)---
kr-;;

lndustrial Advisor

多
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2310512017 - Case No. A/R-5 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004662 d,ated2f .08.20lS)

Status quo may be maintained and firm may be informed as under:

l. Quantity of import item has been allowed as 104292 Kgs. as 1.323 Kgs.l Kg.
content in export items after l/3'd recovery from scrap.

Norms committee may take a view
'L n.

--- -
ujla fl l,-1t-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1213912017-TSW/5-A/R dated 23 10512017
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Department of Industrial poticy & promotion
(rsw)

NC Meeting dated 2310512017 - Case No. A/R-39 (M/s TEMA India Limired ) (Advance
Authorization No. 0310804781 dated 1g.05.2016)

Advance Authorisation may be ratified as under:

l ' Net Empty weights of export items at Sl. No. 1,2 & 3 may be specified as 250.25 MT,
89.96 MT & 42.678 MT respectively.

4.

つ

４

つ
０

５

６

7.

8.

Import items at Sl. No. 1,3, 5 & 6 may be deleted as not required by the firm.
Quantity of import item at Sl. No. 2 may be allowed as 26 Nos. on ,.t to net basis. Duty
free weight of this item may be allowed as 33677 Kgs. as 1.32 KgslKg. content in the
export products after taking 20yo recovery from scrap.
Quantity of import item at Sl. No. 4 may be allowed- as 42 Nos. on net to net basis. Duty
freeweightof thisitemmaybeallowed as71495 Kgs.as l.24Kgs/Kg.contentinthe
export products after taking 20%o recovery from scrap.
Word "Relevant" may be prefixed with the description of import items at Sl. No. 7 to 10.
Quantity of import item at Sl. No. 7 may be allowed as loh02 Kgs. as 1.059 Kgs/Kg.
content in the export products after taking l/3'd recovery from scrap.
Quantity of import item at Sl. No. 8 may be allowed is 11572 Kgs. as 1.222 Kgs/Kg.
contenl in the export products after taking 1/3'd recovery from scrap.
Quantity of import item at Sl. No. 9 may be allowed as 3367 kgs. as 1.05 Kgs/Kg.
content in the export products.

9. Quantity of import item at Sl. No. l0 may be allowed as 50034 Kgs. as 1.0g9 Kgs/Kg.
content in the export products after taking l/3'd recovery from ,..upl

10. Quantity of import item at Sl. No.l l maybe allowed as under:
Welding wire/Electrodes/Strip: 4441 Kgs
Welding Flux: Equal to weight of welding wire/Strip

Norms committee may take a view

Norms Committee I
DIPP No. 1213912017-TSW39-A/R dated 23 t05t2017

Z-n*fi,,u,
(S.K.Jain)

Development Officer

み
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